. CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIFAL BENCH //KT*E
NEW DELHI ;il:)/é
C.B. NO. 374/94 %

IN

New Delbi this the Z2nd day of January, 1995

© HON'BLE MR. JUSTICE s. K. OHAGN, vICE CHAIRMAN
HON'BLE MR. B, N. DHGUNDiYAL, MZMBER (4)
1/ Const. Ishuar Singh
$/0 Banuari Lal,

R/0 P.T.S. Joredha,
Delhi.

2)  Mahak Singh 5/0 Ajeb Singh, % |
R/Q poToS ® Joradha’
Delhi. XX} Appiiﬂaﬁﬁ@
( By Rdvocate Mrs, Avnish Ahlawat )

Versus

1) Shri M. B. Kaushal,
Commisesionsr of Police, Delki,

2)  Shri Ranjit Narain,
Laputy Commissioner of Police,
Folice Headquarters,
F“?.S eUe Buildiﬂg,
I.F, Estate,
New Delhi-110002, eee Respondents
ORDER

Shri Justice Se Ke Dhatp o

Mrs, Ahlauat, leazrned counsel fgr the applicants,
states that thie contempt application has become
infructuous and it may be diemissed gs such,
Accordingly, the contempt application is dismissed

as infructuaus.
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( B+ N. Dhoundiyal ) (5. K. Dhaon )
Member (A) Vice Chairman

/as/






